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exemption o levy rom the armer 
ho have been aected by the reccnt 
loods in the contr 

(b)   i so, hat are the details in 
this reard  and

(c) i not, the reasons thereor 

THE MINISTER O STATE 
IN  THE  MINISTRIES   O
A RIC LT RE AND R RAL 
RECONSTR CTIONS (SHRI R.

S AMINATHAN)     (a)
to (c). No re est  or proposal 
rom any State overnment aected 
by  loods has been received or 
exemption o lev\̂ on armers. Sch 
proposal ill be iven de considera
tion as and hen received.

Stoppae o S pply o ood- 
rains nder ood or or 

Proramme

410.   SHRI NIREN HOSH  
ill the Minister o R RAL RE
CONSTR CTION be pleased to 
to state 

(a)   hether the  overnment 
have stopped spply o oodrains 
or hat sed to h i called ood or 
or proramme 

^scrvoir Sctieme

410.   SHRI  RASABEHARI 
BEHERA  ill the Minister o 
IRRI ATION be pleased to state 

(a) hether the Indra Reser
voir Scheme Khariar o Kalahandi 
District, Orissa has been received by 
rvernraent 

(b) i so, the stae o proress 
and

(c) ho soon it is oin to be cons
trct̂ 

THE MINISTER O STATE 
IN THE MINISTR O IRRI A
TION (SHRI .R. ANSARI) 
(a) No, Sir.

(b)  and (c).The overnment o 
Orissa have intrimate dthat the Indra 
Irriation Project is nder srveys 
and investiation and the project 
report is liely to be ready by Septem
ber, 192. The State overnment 
have rtlier intimated that this 
project has been inclded in their 
Sixth Plan and inrastrctre or 
on the project has already commen
ced.

(b) i so, the reasons thereor    ̂  ^
and

(c)   has any alternative measre 
been adopted  or restartin the 
proramme 

THE MINISTER O STATE 
IN THE  MINISTRIES  O 
A RIC LT RE  AND R RAL 
RECONSTR CTION (SHRI BA- 
LESH AR RAM)  (a) to (c). The 
ood or or proramme has been 
renamed as national rr.1 employ
ment  proranmie no.   Spply 
o oadrains nder the prô amme 
has not been stopped bt has been 
crtailed.  Mainly, cash allocation 
has been made or the proramme 
drin the crrent year.
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Fleet strength of Fisbing Vessels

4111.  SHRIJAGDISH TYTLER; 
Win the Minister of AGRICULTURE 
be pleased to state;

(a) whether Government are pla- 
: o increase the fleet strength

of fifhinff vessel" in order to increase 
the catch from maritimer sources;

(b̂ whet her it is a fact that Go- 
vommcnthave revived the Shjppinî 
Dfn'̂'lopment  Fund  Committee 
Scheme for providinĵ  loans for 
acquisition of fishing vessels by Indian 
entrepreneur;;

'' c) if so, the details of this rchem.e;
and

(d)  the details of the new charter 
policy by which Indian entrepreneurs 
win be enable to get first vessels on 
charter from foreign countries ?

THE MINISTER OF STATE IN 
THE MINISTRIES OF AGRICUL- 
T̂ TRE AND RURAL RECONS­
TRUCTION (SHRI P. V. SWA- 
MINATHAN); (a) Yes, Sir.

(b̂ Yes, Sir.

fc)  Indian companies aro eligi­
ble for soft term ’oan at 4 i ja per cent 
'interest per annum frbm the Ship­
ping Developmf nt Fund Committee, 
for acquisition of deep sea fishing 
vessels to the extent cf 95 per cent 
of the cost cf indigenous vessels an d 
90 per cent of the cost of imported, 
vessels. The loan is repayable within 
16 years including moratrium for 
one year.

(d)  A copy of the guidelines, 
terms and conditions for charter of 
foreign fishing vesse’s issued injanua- 
ry 1981 is at statement attached.

Statement

Guidelines, Terms and Ck>ndi- 
tions for Charter of Foreign fish­

ing vessels

I. Guidelines

I. The main considerations in 
permitting operation of foreign fish­
ing vessel on charter by Indian com 
panics and joint ventures compani«.




